FORM-G (Extended)
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING IN
METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

VIDHATA METAL PRIVATE LIMITED
CIN U27310DL2008PTC175013

2. | Address of the registered office ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280
POCKET-7, SECTOR-24, ROHINI, North West,
DELHI, Delhi, India, 110085
3. | URL of website -
4. | Details of place where majority of fixed Wada Manohar road, Village Varle, Taluka-
assets are located Wada, District Palgarh, Maharashtra
5. | Installed capacity of main products/ NA
services
6. | Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059

sold in last financial year

As per audited Financials for FY 2019-2020

7. | Number of employees/ workmen

3

8. | Further details including last available

Send an email at cirp.vidhatametal@dimax.in

financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9, | Eligibility for resolution applicants under

Send an email at cirp.vidhatametal@dimax.in
section 25(2)(h) of the Code is available at :

10. | Last date for receipt of expression of interest | 20-05-2024*
11.| Date of issue of provisional list of 25-05-2024*
prospective resolution applicants
19. | Last date for submission of objections to | 30-05-2024*
| provisional list
13.|Date of issue of final list of prospective 05-06-2024*
resolution applicants
14. | Date of issue of information memorandum, | 30-05-2024*
evaluation matrix and request for resolution
plans to prospective resolution applicants
15.|Last date for submission of resolution plans | 01-07-2024*
16.| Process email id to submit EQI cirp.vidhat |@dimax.in
*The extended timelines have been approved by the CoC. Sd/-
Ashish Vyas

Resolution Professional

Vidhata MetalPrivate Limited

IP Reg. No.: IBBI/IPA-001/IP-P-01520/2018-2019/12267

AFA Validity: 24" October 2024

Reg. Address: B-1A Viceroy Court CHS, Thakur Village, Kandivali (East),
Mumbai Suburban, Maharashtra- 400101

Date: 14-05-2024
Place: Mumbai
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PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 78 Equity
Shares of Rs.10/- (Rupees Ten only) each with Folio No. 003186148
of RELIANCE INDUSTRIES LTD, having its registered office at Maker
Chambers IV, 3 Floor, 222 Nariman Point, Mumbai, Maharashtra,
400021 registered in the name of ALOO MEHLI MAHAVA have been
lost. MITHOO KEKI DARUWALLA has applied to the company for issue
duplicate certificate. Any person who has any claim in respect of the said
shares certificate should lodge such claim with the company within in 15

days of the publication of this notice.

Name of the Folio Distinctive No. No. of Certificate

Shareholder No. (From-T0) Shares |  Number
ALMOEH“‘A\E:'—' 003186148 | ! ?g;%?ggg" 9 6385627
ALOOMENLI 1 003186148 | 18600823810 | 35 | 10381060
ARG [osoo| pitrty | s [Ty

Place: Mumbai
Date: 8" May 2024

Sd/-
MITHOO KEKI DARUWALLA
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PUBLIC NOTICE - FORM WIN 6
BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
IN THE MATTER OF:

GLOW INFOCOM PVT LTD.

(Presently strike off)

(Company incorporated under
Companies Act, 1956/2013).

Regd. Office at: 50, Masigarh, Sukhdev Vihar,
New Delhi-110065
Petition No.73 of 2022
Sidhant Sharma & Ors. .......Petitioner
ADVERTISEMENT OF PETITION
Notice is hereby given that a petition for winding up
of the above-named company by the Tribunal at
New Delhi was filed in April 2022 before the Tribunal
and Tribunal by order dated 09/05/2024 directed to
publish the notice that the said petition is directed to
be heard before the Tribunal on the day of 4th day of

PUBLIC NOTICE

Public is informed that M/s Chauhan Buildwell Pvt
Ltd has applied for loan at Fedbank Financial
Services Ltd., against the property owned by Mr.
Inder Mohan S/o Mr. Yash Pal bearing address -
Second Floor without roof rights of one half Western
Portion B-267, area measuring 134.11 sq. yds.,
Situated in Derawal Nagar New Delhi-110009 vide
Sale Certificate dated 02/03/2022 executed by
Indian Overseas Bank Asset & Recovery
Management through its Authorized office Ms.
Kanchan Gupta in favour of Mr. Inder Mohan S/o Mr.
Yash Pal (Doc No. 2363, Book No.1, Vol No.10521,
Page No. 75-80, SR-VI A). Any objections to this loan
to be sent in writing to the undersigned within 7 days
(publication day inclusive) failing which it shall be
deemed thereis no objection to this loan.
VARUN PHOGAAT (ADVOCATE)
72/03, Street no.2, Krishna Nagar,
Safdarjung Enclave, New Delhi-110029
(07982557892) (varunphogaat@gmail.com)

NEW DELHI | WEDNESDAY, 15 MAY 2024 Business Standard

July 2024. Any contributory or other person desirous
of supporting or opposing the making of an order on
the said petition should send to the petitioner or his
representative notice of his intention signed by him
or his representative with his name and address so
as to reach the petitioner or his representative not
later than five days before the date fixed for the
hearing of the petition and appear at the hearing for
the purpose in person or by his representative. Copy
of petition shall be furnished by the undersigned to
any creditor or contributory on payment of
prescribed charges for the same. Any affidavit
intended to be used in opposition to the petition
should be filed in Tribunal and a copy served on the

petitioner or his representative not less than five Plz contact us at 080-69991111 /
days before the date fixed for the hearing.

b helpdesk@mastertrust.co.in
Yogesh Jagia, Advocate

110-B, 2nd Floor, Humayunpur,
Safdarjung Enclave, New Delhi-110029 AV
Email : office.jagia@gmail.com
Representative for Petitioner

Public Notice

Beware of Fraudulent Activities
General Public is cautioned to
beware of fake whatsapp
group/website/calls initiated by some
unknown persons using name of
Master Capital Services Ltd/
mastertrust &/ or its directors/officials
for advising/opening account/ tips/
receiving money.

Markets,
Insight Out

]

mastgrtrust

EERERE o e o _
il AUCTION SALE NOTICE
ELLOEIEESUEY hotwara Branch, Jaipur

The under mentioned person is hereby informed that he has failed to pay off the liability in the loan
accounts. Notices sent to him by registered post have been returned undelivered to the bank. He is
therefore requested to pay the liability and other charges and redeem the pledged securities on or before
18/05/2024 failing which the said securities will be sold by the bank in public auction at the cost of the
customer at the Bank premises at 10.00 A.M on 18/05/2024 or any other convenient date thereafter
without further notice at the absolute discretion of the Bank. Parties interested in purchase of the gold
ornaments may participate inthe auction.

Date of Reserve Price
Loan Loan A/C No. Name & Address of the Borrower "Gross Weight |

18.12.2023 | 60472192436 Anil Kumar Indoria, Plot No. 104, Ganpati Nagar,| Rs. 273600/-
Manyawas, Mansarovar, Jaipur-302020 320.2 gm

Cheif Manager,
Bank of Maharashtra, Jhotwara Jaipur

Date: 13.05.2024

% d 3itm asier Bank of Baroda

Bank of Baroda | Branch :- Bhadesar District Chittaurgarh (Raj.)
APPENDIX IV [Rule 8(1)] POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the authorized officer of the Bank of Baroda under
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand
Notice Dated 23/02/2024, Calling upon the (Borrower) Shri Lal Singh Rajput S/o Shri
Mod Singh Rajput to repay the amount mentioned in the notice being Home Loan
Rs.4,03,960/- Interestinclude up to 19/02/2024 within 60 days from the date of receipt
of the said notice. The Borrower having failed to repay the amount, notice is hereby given
to the Borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him/her under sub
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section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) :.‘:':

Rules, 2002 on this the 09th Day of May of the year 2024. mn-;':‘._?_ ot

The ¢ in particular and the public in general is hereby cautioned not to deal with the e ==

property and any dealings with the property will be subject to the charge of the Bank of Bty -
Baroda for an amount Rs.4,03,960/- Interest include up to 19/02/2024 and future e =
interest thereon. The Borrowers attention is invited to provision of sub section (8) of =

section 13 of the Act, in respect of time available, to redeem the secured assets. %
DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the Residential property consisting of Village Bhadesar,
Tehsil Bhadesar, District Chittaurgarh (Raj.) in the name of Shri Lal Singh S/o Shri
Mod Singh Rajput, Admeasuring Area 1091.13 Sq. Fts. within the registration Sub-
District Bhadesar and District Citthaurgarh (Raj.) Bounded : East: House of Shri Ram
Singh, West: Road, North: House of Chaman Singh , South: House of Narayan Singh

Date: 09.05.2024 Place: Bhadesar (Chittorgarh)  Authorised Officer, (Bank Of Baroda)
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Cement
SHREE CEMENT LIMITED

REGD. OFFICE: BANGUR NAGAR, BEAWAR - 305 901 (RAJ.)
Website : www.shreecement.com E-Mail : shreebwr@shreecement.com
Phone : 01462- 228101-06 FAX : 01462- 228117-19

CIN: L26943RJ1979PLC001935 =

PUBLIC NOTICE

NOTICE is hereby given that following Share Certificate(s) having following Distinctive
Nos. held by under- named Member(s) has/have been reported misplaced/lost:
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Name of Holder(s) Certificate Distt. Nos. No. of i
Nos. Shares s
AJAY JAIN 38530 | 11404251 -11404300 | 50

Application(s) has/have been made to the Company by the registered holder(s)
of these shares for issue of Duplicate Share Certificate(s) in his/their favor. If no
objection is received within a period of 7 days from the date of publication of this
Notice, the Company will proceed to issue Duplicate Share Certificate(s).

For SHREE CEMENT LIMITED

S. S. Khandelwal

Gurugram
Company Secretary

14.05.2024

FORM-G (Extended)
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING IN
METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
PARTICULARS

. | Name of the corporate debtor along VIDHATA METAL PRIVATE LIMITED
with PAN & CIN/ LLP No. CIN U27310DL2008PTC175013
Address of the registered office ROOMNO. 2, 2ND FLOOR, HOUSE NO. 280

POCKET-7, SECTOR-24, ROHINI, North West,
DELHI, Delhi, India, 110085

URL of website -

Markets, Monday to Saturday

N

w

i jority of fi Wada Manohar road, Village Varle, Taluka-
* gsestzltlss :rfepltig:t:’dhere ey feed widi, D?sntgcflg;?;arh,ll\/?;lsar:srhetraa e TO b O O k yo u r C O py
5. | Installed capacity of main products/ NA )
services . g =
6. | Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059 SmS reaCh bs to 57575 Or emall Order@ bsmall- I n

sold in last financial year As per audited Financials for FY 2019-2020
Number of employees/ workmen 3
Further details including last available Send an email at cirp.vidhatametal@dimax.in
financial statements (with schedules)

of two years, lists of creditors are
available at URL:

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at :

oo [N

©

Send an email at cirp.vidhatametal@dimax.in

10. | Last date for receipt of expression of interest | 20-05-2024*
11.| Date of issue of provisional list of 25-05-2024*
prospective resolution applicants
19, | Last date for submission of objections to | 30-05-2024*
| provisional list
13.| Date of issue of final list of prospective 05-06-2024*

resolution applicants
14, | Date of issue of information memorandum, | 30-05-2024*
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 01-07-2024*
16. | Process email id to submit EOI cirp.vidhatametal@dimax.in
*The extended timelines have been approved by the CoC. Sd/-
Ashish Vyas
Resolution Professional
Vidhata MetalPrivate Limited
IP Reg. No.: IBBI/IPA-001/IP-P-01520/2018-2019/12267
AFA Validity: 24" October 2024
Reg. Address: B-1A Viceroy Court CHS, Thakur Village, Kandivali (East),
Mumbai Suburban, Maharashtra- 400101

Business\Standard

Years of Insight

Date: 14-05-2024
Place: Mumbai

n businessstandard X bsindia business-standard.com




homefirst

CIN:

250002 #YG W UL 250002

ganal

fdi® : 15.05.2024
UM : 7R3

Q
10/05/2023&%%@#@@3%+ f&at) # wfder, yenid werT &
%wﬁ%qﬁmﬂ 201%, B THHITA §. 551 /TR |, 201F W,
fSUIYRA I, T R TYAYR, T 3R dediet, s s, R %G —
o eatt T e ol e & fr s @
& feTg 10/05 /2023 B el FaT I & TR T TRIT 81 AT T 5 PIg Jaeid Ta

Home First Finance Company India Limited
L65990MH2010PLC240703 Website: homefirstindia.com
Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com
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FORM-G (Extended)
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING IN
METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

VIDHATA METAL PRIVATE LIMITED
CIN U27310DL2008PTC175013

1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

2. | Address of the registered office ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280
POCKET-7, SECTOR-24, ROHINI, North West,

DELHI, Delhi, India, 110085

3. | URL of website -

4. | Details of place where majority of fixed Wada Manohar road, Village Varle, Taluka-
assets are located Wada, District Palgarh, Maharashtra

5. | Installed capacity of main products/ NA
services

6. Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059
sold in last financial year As per audited Financials for FY 2019-2020

7. | Number of employees/ workmen 3

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Send an email at cirp.vidhatametal@dimax.in

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at :

Send an email at cirp.vidhatametal@dimax.in
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» DEVYANI INTE
DEVYANI

INTERNATIONAL LIMITED
Corporate office: Plot No-1

Tel: +91-124-4566300, E-mail: companysecretary@dil-rjcorp.com, Website: www.dil-rjcorp.com

Net
Revenue

No of
outlets
1,782 Mn

YOY Growth 43%

Statement of consolidated financial results for the quarter and financial year ended on 31 March 2024
[Regulation 33 read with Regulation 47 (1) (b) of the SEBI (LODR) Regulations, 2015]

Corporate Identification Number: L15135DL1991PLC046758
Registered office: F-2/7, Okhla Industrial Area, Phase-l, New Delhi-110020

INR 10,471

YOY Growth 39%

RNATIONAL LIMITED

8, Sector-35, Gurugram - 122004, Haryana

Reported
EBITDA

v
YOY Growth 15%

( in million, except per share data)

Year to date Three months
31 March 2024 ended on

Three months
ended on

1. The above is an extract of the detailed format of quarterly and year ended financial results filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
The full format of the quarterly and year ended financial results are available on the websites of the Stock
Exchanges (www.bseindia.com and www.nseindia.com) and on Company's website (www.dil-rjcorp.com).

2. The Company and Camas, an affiliate of Temasek, invested AED 150.47 million (~ INR 3,407.85) and AED 145.53
million (~ INR 3,295.96) respectively, in Devyani International DMCC, Dubai (‘DID’) under the Investment

Agreement dated 18 December 2023 in rati

On 17 January 2024, DID acquired Restaurants Development Co. Ltd. (“RD”), operating chain of 283 KFC
restaurants in Thailand, by way of acquiring controlling interest in RD and its related entities for the consideration of

THB 4,681.99 million (~ INR 10,913.28 mil

Particulars 31 March 2024 (Audited) | 31 March 2023
(See Note 4) (See Note 4)
1 Total revenue from operations 10,470.78 35,563.17 7,549.77
2 Profit before exceptional items and tax 43.88 1,073.71 412.32
3 (Loss)/profit before tax (379.86) 36.76 412.32
4 Net (Loss)/profit for the period (489.50) (96.52) 598.76
5 Total Comprehensive Income for the period
[Comprising Profit for the period (after tax)
and Other Comprehensive Income (after tax)] (337.64) 312.15 598.76
6 Equity Share Capital (face value of INR.1/- each) 1,205.86 1,205.86 1,204.96
7 Other equity (excluding Revaluation Reserve)
as shown in the Audited Balance Sheet 9,351.77
8 Earnings Per Share (of INR. 1/- each)
(not annualised for quarters)
(a) Basic (0.06) 0.39 0.50
(b) Diluted (0.06) 0.39 0.50
See accompanying notes
Notes:

Share Purchase Agreement dated 18 December 2023.

Acquisition of the business is accounted for using the acquisition method of accounting as per Ind AS 103 “Business
Combinations’. Further, the Company has accounted for such acquisition based on provisional fair values of assets
and liabilities acquired determined by the management, resulting into recognition of goodwill of INR 3,782.43
millions. The fair valuation reports are in process and as allowed under Ind AS 103, the measurement period is open

00f51:49%.

lion) including payment of erstwhile shareholder’s loan, pursuant to the
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for a period of maximum of one year from the acquisition date.

3. During the quarter ended 31 March 2024 and year ended 31 March 2024, due to significant devaluation of Nigerian
currency, the Nigerian subsidiary of the Group (the Company and its subsidiaries collectively referred to as the
'Group') has recognized INR 423.74 million and INR 897.07 million devaluation impact on account of translation
loss of USD denominated liabilities in Nigerian subsidiary’s financial information as at 31 March 2024 and year
ended 31 March 2024 respectively. Considering the significance of the amount involved, the said exchange
translation loss has been presented as an ""exceptional items™ in consolidated financial results of the Group.
Consequently, owing to the significant currency devaluation, the investments (including loans) made by the
Company in Nigerian subsidiary through RV Enterprizes Pte. Ltd., has been impaired during the quarter ended 31
March 2024 amounting to INR 1,160.09 million and has been presented as an ""exceptional items™ in standalone
financial results of the Company.

4. These standalone and consolidated financial results for the quarter and year ended on 31 March 2024 have been
reviewed and recommended for approval by the Audit, Risk Management and Ethics Committee and accordingly
approved by the Board of Directors of Devyani International Limited (“DIL” or “the Company”) at their respective
meetings held on 14 May 2024. The Statutory Auditors have audited the annual financial results. The figures for the
quarter ended 31 March 2024 and 31 March 2023 are the balancing figures between the audited figures in
recpective of full financial years and the published year to date figures up to the third quarter of the relevant financial
year, which were subject to limited review.

5. The key standalone financial information of the Company is given below:

( in million)
Three months
ended on
31 March 2023
(See Note 4)

Year to date
31 March 2024
(Audited)

Three months
ended on

Particulars 31 March 2024

(See Note 4)

1 Total revenue from operations 7,515.84 31,162.22 7,000.91
2 Profit before exceptional items and tax 253.71 1,235.19 372.76
3 (Loss)/profit before tax (906.38) 75.10 372.76
4 Net (Loss)/profit for the period (1,050.38) (63.37) 572.85
5 Total Comprehensive Income for the period

[Comprising Profit for the period (after tax) and

Other Comprehensive Income (after tax)] (1,062.69) (81.67) 569.04

For and on behalf of Board of Directors of
Devyani International Limited

Residential <% | Sd/-

: - . Manish Dawar

WE TR 3./' 31'&1'3!0? puteasy Place : Gurugram Whole time Director & CFO

fafr : 15.05.2024 W R wEAw fafes Dated : 14 May 2024 DIN: 00319476
H N N " n
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
COMPANY SCHEME PETITION NO. 72 OF 2024
IN
COMPANY SCHEME APPLICATION NO. 254 OF 2023

In the matter of the Companies Act, 2013 (18 of 2013)

AND
In the matter of Sections 230 to 232 and other applicable
provisions of the Companies Act, 2013 and Rules framed them
under as in force from time to time;

AND
In the matter of the Scheme of merger by absorption between
Rosy Blue Diamonds Private Limited, Transferor Company and
Rosy Blue (India) Private Limited, Transferee Company and
their respective shareholders and creditors.

Rosy Blue Diamonds Private Limited )
CIN: U36911MH2008PTC185952 )
a company incorporated under the )
Companies Act, 1956 and having its registered office )
at FE 3011 B, Bharat Diamond Bourse, Bandra )
Kurla Complex, Bandra - East, Mumbai - 400051 )

And

.. Petitioner Company no. 1

Rosy Blue (India) Private Limited )
CIN: U36911MH1998PTC114312 )
a company incorporated under the )
Companies Act, 1956 and having its registered office )
at 1608/1609, Prasad Chambers, Opera House, )
Mumbai - 400004 ) ..Petitioner Company no. 2

NOTICE OF PETITION

A Joint Petition under Sections 230 to 232 of the Companies Act, 2013 presented by
ROSY BLUE DIAMONDS PRIVATE LIMITED, Transferor Company (the "Petitioner Company
no. 1") with ROSY BLUE (INDIA) PRIVATE LIMITED, Transferee Company (the "Petitioner
Company no. 2"), collectively referred to as the "Petitioner Companies”, and their respective
shareholders and creditors, was admitted by the Hon'ble National Company Law Tribunal,
Mumbai Bench on 22nd day of April, 2024. The said Petition is fixed for final hearing before the
Hon'ble Tribunal taking company matters on 7th day of June, 2024.

Any one desirous of supporting or opposing the said Petition should send to the Petitioner's
Advocates a notice of his intention, signed by him or his advocate/s, with his name and address,
not later than two days before the date fixed for the final hearing of the Petition setting out, the
grounds of opposition or a copy of affidavit shall be furnished with such notice.

A copy of the Petition will be furnished by the Petitioners Advocates to any person requiring
the same on payment of the prescribed charges.

Dated this 15" day of May, 2024.
Sd/-
M/S RAJESH SHAH & CO.
Advocates for the Petitioner Companies,
16, Oriental Building,
30, Nagindas Master Road,
Flora Fountain, Fort,
Mumbai - 400 001

FORM-G (Extended)
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING IN
METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

VIDHATA METAL PRIVATE LIMITED
CIN U27310DL2008PTC175013

NOTICE REGARDING LOST SHARE CERTIFICATE(S) OF
RELIANCE INDUSTRIES LIMITED

Regd.Office : Maker Chambers 1V, 3rd Floor, 222 Nariman Pont, Mumbai -400021
Notice is hereby given the Certificate(s) for the under mentioned Equity Shares of the
Company have been lost/misplaced and holder(s)/purchaser(s) of the said Equity Shares
have applied to the Company to issue Duplicate Share Certificate (s). Any person who has a
claimin respect of the said Shares should lodge the same with the company at its Registered
Office within 15 days from this date else the Company will proceed to issue duplicate
certificate(s) to the aforesaid applicants without any further intimation.

2. | Address of the registered office

ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280
POCKET-7, SECTOR-24, ROHINI, North West,
DELHI, Delhi, India, 110085

3. | URL of website

4. | Details of place where majority of fixed
assets are located

Wada Manohar road, Village Varle, Taluka-
Wada, District Palgarh, Maharashtra

5. | Installed capacity of main products/
services

NA

6. | Quantity and value of main products/ services
sold in last financial year

Sales and services value : Rs. 75,96,63,059
As per audited Financials for FY 2019-2020

7. | Number of employees/ workmen

3

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Send an email at cirp.vidhatametal@dimax.in

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at :

Send an email at cirp.vidhatametal@dimax.in

10. | Last date for receipt of expression of interest | 20-05-2024*

11.| Date of issue of provisional list of 25-05-2024*
prospective resolution applicants

12. | Last date for submission of objections to | 30-05-2024*

| provisional list

13.|Date of issue of final list of prospective 05-06-2024*
resolution applicants

14.| Date of issue of information memorandum, | 30-05-2024*
evaluation matrix and request for resolution
plans to prospective resolution applicants

15.|Last date for submission of resolution plans | 01-07-2024*

16.| Process email id to submit EOI

cirp.vidhatametal@dimax.in

Date: 14-05-2024
Place: Mumbai

*The extended timelines have been approved by the CoC.

Sd/-

Ashish Vyas

Resolution Professional
Vidhata MetalPrivate Limited

IP Reg. No.: IBBI/IPA-001/IP-P-01520/2018-2019/12267

AFA Validity: 24" October 2024

Reg. Address: B-1A Viceroy Court CHS, Thakur Village, Kandivali (East),

Mumbai Suburban, Maharashtra- 400101

‘:APAR APAR

Tomorrow’s selutions today

Industries Limited

(CIN : L91110GJ1989PLC012802)
Registered Office : 301, Panorama Complex, R. C. Dutt Road, Vadodara - 390 007 (Gujarat), India.
Tel. No. : (0265) 6178700, 6178709, 2339906 E-mail : com.sec@apar.com URL : www.apar.com

EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER AND YEAR ENDED 31°" MARCH, 2024

Tin crore
Consolidated Results
Particulars Quarter ended Year ended
31.03.2024 31.03.2023 31.03.2024 31.03.2023
Audited Audited Audited Audited
Total Income from operations 4,455.11 4,084.33 16,152.98 14,336.30
Net Profit / (Loss) for the period
(before Tax, Exceptional and / or Extraordinary items) 321.61 328.22 1,106.46 854.58
Net Profit / (Loss) for the period before tax
(after Exceptional and / or Extraordinary items) 321.62 328.20 1,105.85 854.56
Net Profit / (Loss) for the period after tax
(after Exceptional and / or Extraordinary items) 236.22 242.73 825.11 637.72
Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax) and other
Comprehensive Income (after tax)] 212.45 247.23 806.14 578.53
Equity Share Capital 40.17 38.27 40.17 38.27
Reserves (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet as on 31st March - - 3,836.27 2,198.12
Earnings Per Share (Face Value of T 10/- each)
(for continuing and discontinued operations)
Basic and Diluted (in%) 60.97 63.43 212.10 166.64
Notes :
1) The said Results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at its Meeting held on
14th May, 2024.
2) Additional information on Standalone financial results is as follows : Tin crore
Particulars Quarter ended Year ended
31.03.2024 31.03.2023 31.03.2024 31.03.2023
Audited Audited Audited Audited
Total Income from Operations 4,225.59 3,806.15 15,109.28 13,152.55
Profit before tax 322.30 314.33 1,099.41 809.59
Profit for the period 238.44 234.82 823.28 602.66
Total Comprehensive income (after tax) 214.16 242.80 802.33 531.80

Symbol -APARINDS) and on Company’s website www.apar.com.

Place : Mumbai
Date : 14th May, 2024

3)  Theabove is an extract of the detailed format of Statement of standalone and consolidated financial results filed with the Stock Exchanges pursuant to
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Statement of standalone and
consolidated financial results are available on the Stock Exchange websites www.bseindia.com (Scrip Code - 532259) and www.nseindia.com (Scrip

For APAR Industries Limited
Kushal N. Desai

Chairman & Managing Director
DIN : 00008084

Sd/-

aurionpro #*

AURIONPRO SOLUTIONS LIMITED

Regd. Office: Synergia IT Park, Plot No. R-270, T.T.C. Industrial Estate, Near Rabale Police Station, Rabale, Navi Mumbai - 400701.
Phone: +91-22-4040-7070 Fax: +91-22-4040-7080. Email: investor@aurionpro.com; Website: www.aurionpro.com

AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE YEAR ENDED 31°" MARCH 2024

g in lakhs
Quarter Ended Year Ended
S;'. Particulars 31-Mar-24 | 31-Dec-23 | 31-Mar-23 | 31-Mar-24 | 31-Mar-23
Audited | Unaudited | Audited Audited Audited
1 | Total Income from Operations 24,687.07 23,075.07 | 19,065.80 | 88,747.15 65,933.16
2 | Net Profit / (Loss) for the period
(before Tax, Exceptional and/or Extraordinary items") 4,488.38 4,522.31 3,5623.45 | 16,877.52 | 12,275.68
3 | Net Profit / (Loss) for the period before tax
(after Exceptional and/or Extraordinary items”) 4,488.38 4,522.31 3,623.45 | 16,877.52 | 12,232.20
4 | Net Profit / (Loss) for the period after tax
(after Exceptional and/or Extraordinary items") 3,946.33 3,787.60 2,660.25 | 14,292.67 | 10,188.57
5 | Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax) and
Other Comprehensive Income (after tax)] 3,905.28 3,845.54 2,755.83 | 14,258.02 10,373.97
6 | Equity Share Capital 2,471.81 2,381.52 2,280.02 2,471.81 2,280.02
7 | Reserves (excluding Revaluation Reserve)
as shown in the Audited Balance Sheet of the previous year 90,517.32 47,492.40
8 | Earnings per equity share
(for Continuing and Discontinuing Operations)
- Basic (%) 16.13 15.94 11.00 60.48 42.69
- Diluted (%) 15.49 15.29 11.00 58.26 42.69
Key numbers of Standalone Financial Results
T in lakhs
Quarter Ended Year Ended
3;‘_ Particulars 31-Mar-24 | 31-Dec-23 | 31-Mar-23 | 31-Mar-24 | 31-Mar-23
Audited | Unaudited | Audited Audited Audited
1 | Turnover 17,371.85 | 13,983.63 | 13,404.38 | 58,249.48 | 42,010.08
2 | Profit/(Loss) before tax 1,618.44 1,531.28 1,919.51 5,131.79 4,957.35
3 | Profit/(Loss) after tax 1,187.62 1,143.99 1,449.42 3,889.91 3,861.17

a) The above is an extract of the detailed format of Statement of Audited Consolidated Financial Results for the Quarter and Year Ended
31" March 2024 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The full format of the quarter and year ended financial results are available on the websites of the Stock Exchange(s) and

Company’s website viz. www.aurionpro.com.

b) Figures for previous period / year have been regrouped / reclassified, wherever necessary to make them comparable with those of the

current quarter.

c) *- Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with Ind-AS Rules / AS Rules, whichever

is applicable.

Place : Navi Mumbai
Date :14" May 2024

For Aurionpro Solutions Limited

Chairman and Managing Director

Sd/-
Paresh Zaveri

DIN: 01240552

Adfactors 65

Folio No. | Certficate No Distinctive No. No. of Shares

035686282 66729414 | 6882142544-6882142687 144
62472674 | 2208627725-2208627796 72
53230083 | 1246387201-1246387222 22
53230082 | 1246387187-1246387200 14
12706254 | 257172828-257172834 7
7656436 | 148426130-148426137 8
7656435 148426129-148426129 1
4611482 75438939-75438958 20

Date : 09/05/2024

Place : Solapur JAYA TIKAM BAID

shortly.

Place: Mumbai / Dombivli
Date : 15.05.2024

FEDERAL BANK

YOUR PERFECT BANKING PARTNER
Branch Mumbai / Dombivli

Branch Shifting Intimation

Customers are hereby informed that our branch at Mumbai /
Dombivli will be shifted to “Shop No. 3,4,5,6, Mahavir Heights NX,
Below Miraj Cinema, V P Road, Dombivli (East), Thane - 421201”

As part of shifting, safe deposit lockers will also be shifted to the
new premises. Customers may take steps to remove fragile items
from the lockers, if any, before 15/06/2024.

Kindly contact the branch for further details.

For Federal Bank Limited
Branch Head

PUBLIC NOTICE

| am investigating the title of Mrs. Neeta Sunil Kariwala and Mr. Sunil
Shyamsundar Karivala. ( Hereinafter referred to as “my client) in respect of
flat no. B-402, admeasuring 1476.42 Sq. Ft. carpet area on 4th Floor of Ivy
Tower Building , together with Car Parking spaces bearing Nos. 63 and 64
situated on 1st Podium of Ivy Tower Building, Vasant Valley, Film City Road,
Near Dindoshi Bus Depot, Malad-East, Mumbai-400097, and 10 shares having
distinctive Nos. 821 to 830 (both inclusive) under share certificate No.083
issued by lvy CHS Ltd ( Herein after referred to as the “said flat”.)

By Virtue of Agreement for Sale dated 1st October,2008, duly registered
with sub registrar of assurances, under Serial no. BRL-5-9620-2008, the
“said flat” was purchased by (1) Mrs. Neeta Sunil Kariwala i.e. wife of my
client and (2) Mrs. Geeta Shyamsundar Kariwala i.e. mother of my client
The said Mrs. Geeta Shyamsundar Kariwala, during her lifetime had
executed a will dated 12th November,2008 and had bequeathed her 50%
share, rights, title and interest in respect of the “said flat” to my client.

My clients firm M/s Living Lifestyle Pvt. Ltd., M/s. Aro International (Prop.
Mr. Sunil Shyamsundar Kariwala) and Mrs. Neeta Kariwala has obtained
various credit facility under various account with Indian Overseas Bank
Breach Candy Branch against the mortgage of the “said flat”.

My client has filed a Testamentary Petition bearing no.TP/30594/2023
before the Hon’ble Bombay High Court for the probate of the aforesaid will
executed by deceased mother of my client for claiming her 50% share,
rights, title and interest in respect of the “said flat” and the probate of the said
will dated 12th November,2008 is under process.

Under the Circumstance my client will be well and sufficiently entitled to
50% shares, rights, title and interest in respect of the “said flat” after the
probate of the said will dated 12th November, 2008 under Testamentary
Petition bearing no.TP/30594/2023 before the Hon’ble Bombay High Court.
Any person(s) having any claim in respect of “theflat” or part thereof by way
of sale, exchange, mortgage, charge, gift, maintenance, inheritance,
possession, lease, tenancy, sub-tenancy, lien, license, hypothecation,
transfer of title or beneficial interest or under any decree, order or award ,
shall intimate to the undersigned in writing together with the supporting
documents within a period of 7 days of the publication hereof, failing which
the claim of such person(s) shall be deemed to have waived off.

Place :- Mumbai
Date :- 15.05.2024

Sd/-

Ashok C. Giri

Advocate High Court,

1103, Rustomjee, Eaze Zone,Sundar Nagar,
Near MTNL Exchange, Goregoan (West), Mumbai -400 104.

Circle SASTRA- Kolhapur: 1182/17, Ground Floor, Rajarampuri,
4" Lane, Takala, Kolhapur, Maharashtra - 416008
Email id: cs8264@pnb.co.in
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POSSESSION NOTICE
Possession Notice for Inmovable Property in case of one borrower
(for Immovable Property)

WHEREAS, the undersigned being the Authorised Officer of the
Punjab National Bank under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13 read with Rule
3 of the Security Interest (Enforcement) Rules 2002, issued a
Demand Notice dated 17/02/2024 calling upon the Borrower Shri Ketan
Shridhar Khedekar and Guarantors Shri Shrikant Shridhar
Khedekar, Shri Shridhar Bhalchnadra Khedekar and Shri
Shahanavaj Igbal Momin to repay the amount mentioned in the notice
being Rs.1,44,42,936.72 (Rupees One Crores Forty Four Lakh Forty
Two Thousand Nine Hundred Thirty Six and Seventy Two Paise only)
with further interest and charges until payment in full within 60 days
from the date of notice/date of receipt of the said Notice.

The Borrower having failed to repay the amount, Notice is hereby
given to the Borrower and the public in general that the undersigned
has taken Possession of the property described herein below in
exercise of powers conferred on him under Sub-section (4) of section
13 of Act read with Rule 8 of the of the Security Interest Enforcement
Rules, 2002 on this 14" day of May of the year 2024.

The Borrower's/Guarantor’s/Mortgagor’s attention is invited to
provisions of sub-section (8) of section 13 of the act, in respect
of time available, to redeem the secured assets.

The Borrower in particular and the Public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Punjab National Bank
for an amount of Rs.1,44,42,936.72 (Rupees One Crores Forty Four
Lakh Forty Two Thousand Nine Hundred Thirty Six and Seventy Two
Paise only) and interest thereon.

Description of Inmovable Property:

All the piece and parcel of property bearing Municipal House No.
Z2W4000714 (Old House No. 2300), Survey No- 233 Hissa No-1 area
0.15.7 & Survey No. 247C1A2, Hissa No. 4/12 area 0.05.179 also bearing
CTS No. 2656/6 area 1597 sq Mtrs & CTS No. 2655/9 area 490 Sq. mtrs,
situated at Mouje Zadgaon within Municial limits Tal & Dist Ratnagiri

Date : 14/05/2024 Chief Manager & Authorized Officer,

\Y

WARREN TEA LIMITED

Registered Office, Deohall Tea Estate,
P.O. Hoogrijan, Dist.Tinsukia,
Assam 786 601
CIN: LO1132A81977PLC001706
Tel: +91 9531045098
Email: corporate@warrentea.com
website: www.warrentea.com

NOTICE
Notice is hereby given that
pursuant to Section 91 of the
Companies Act, 2013 and
rules made there under and
Regulation 42 of the Securities
and Exchange Board of India
(Listing Obligations and Disclosure
Requirements) Regulations, 2015
that the cut-off date for e-voting
will be e.o.d. of 20th June, 2024
in connection with the forthcoming
Annual General Meeting of the
Company scheduled to be held on
27th June, 2024.
For Warren Tea Limited
Soma Chakraborty
Executive Director &
Company Secretary
Place : Kolkata
Dated : 14th May, 2024
This information may be accessed
on the Company’s website
www.warrentea.com and
the same has also been
forwarded to the stock exchanges
for dissemination on their websites
i.e. www.bseindia.com and
www.cse-india.com

PUBLIC NOTICE
Notice is hereby given that during the
lifetime, SMT. MANJULA
KARSANDAS VAIDYA, by virtue of
registered Agreement for Alternate
Accommodation dated 29th
December, 2012 bearing registration
serial No. KLR-1/1553/2013 dated
15th February, 2013 acquired
complete right, title and interest on
ownership basis in Flat No. 401,
admeasuring 790 Sq. Ft. carpet area
(“said Flat”), on 4th Floor, of the
building K.K.Residency in K.K.
Residency Co-operative Housing
Society Limited (“said Society”),
situated at Navroji Lane, Ghatkopar
West, Mumbai - 400086 and as such
owner he became bona fide member
and shareholder of the said Society by
holding Ten (10) Shares each of Rs.
50/- aggregating to Rs. 500/- under
Share Certificate No. 005, bearing
Shares No. 41 to 50 (both inclusive).
The said Flat and said Shares are
collectively referred to as “said
Property”.
SMT. MANJULA KARSANDAS
VAIDYA died on 15/05/2020 leaving
behind her 1) Husband SHRI.
KARSANDAS MULJI VAIDYA, 2)
Son MR. NIRANJAN K. VAIDYA; 3)
Elder Daughter MRS. JAYSHREE H.
SWAMI and 4) Younger Daughter
MRS. PALLAVI D. DOSHI as her only
surviving heirs and legal
representatives. Thereafter, SHRI.
KARSANDAS MULJI VAIDYA,
Husband of SMT. MANJULA
KARSANDAS VAIDYA died on
25/06/2020. Thus, after the demise of
SMT. MANJULA KARSANDAS
VAIDYA and SHRI. KARSANDAS
MULJI VAIDYA following each having
33.33% undivided share in the said
Property. are their only surviving legal
heirs and representative:
A)MR. NIRANJAN K. VAIDYA - Son
B) MRS. JAYSHREE H. SWAMI -
Married Daughter
C) MRS. PALLAVI D. DOSHI -
Married Daughter
Thereafter Vide registered Release
Deed dated 10th May, 2024 bearing
Registration Sr. No KRL2-9999-2024,
MRS. JAYSHREE H. SWAMI and
MRS. PALLAVI D. DOSHI have
released and relinquished their
respective 33.33% undivided share
collectively in the said Property in
favour of MR. NIRANJAN K. VAIDYA.
On execution of the said Release
Deed, MR. NIRANJAN K. VAIDYA
became absolute owner of the said
Property.
All persons, Government Authorities,
Bank(s), Financial Institution(s), etc.
having any claim against or to the said
Property or any part thereof by way of
mortgage, gift, sale, possession,
inheritance, lease, license, lien,
exchange, maintenance, charge,
trust, agreement, share, easement, or
otherwise howsoever or whatsoever
are required to make the same known
in writing along with certified true
copies of documentary proof to the
undersigned at their office address
mentioned below within (15) fifteen
days from the date hereof, failing
which it shall be presumed that the
said MR. NIRANJAN K. VAIDYA is
the absolute owner of the said
Property and is entitled to sell, deal
with and/or dispose off the same in his
sole discretion without recourse to any
person(s).
Dated this 15th day of May, 2024
Primo Legal
Advocates & Solicitors,
A-1005, Samartha Aishwarya, Off.
New Link Road, Opp. High Land Park,
Oshiwara, Andheri (W), Mumbai -
400 053. Email:info@primolegal.in

Registered Office:

Place : Ratnagiri Punjab National Bank

Warren Tea Limited

Deohall Tea Estate

P.O. Hoogrijan, Dist. Tinsukia, Assam 786 601
Tel : +91 95310 45098, CIN: L0O1132AS1977PLC001706, Email : corporate@warrentea.com, Website : www.warrentea.com

EXTRACT OF STATEMENT OF AUDITED STANDALONE AND CONSOLIDATED
FINANCIAL RESULTS FOR THE FOURTH QUARTER AND YEAR ENDED 31ST MARCH, 2024

(Figures in X lakhs)

STANDALONE CONSOLIDATED
Quarter |Year to Date| Quarter | Quarter |Yearto Date| Quarter
PARTICULARS Ended Ended | Ended | Ended Ended Ended
on on on on on on
31.03.2024 | 31.03.2024 |31.03.2023(31.03.2024| 31.03.2024 |31.03.2023
Total Income from Operations - - 537 - - 537
Net Profit before exceptional Items and Tax (185) (139) (1508) (185) (139) (1508)
Net Profit for the period after exceptional items and
before Tax (84) (38) 3201 (84) (38) 3201
Net Profit for the period after Tax (131) (85) 442 (14) 29 464
Total Comprehensive Income for the period
[Comprising Profit for the period (after tax) and
Other Comprehensive Income (after tax)] 158 204 (1141) 277 321 (1119)
Equity Share Capital 1195 1195 1195 1195 1195 1195
Reserves excluding Revaluation Reserve as
shown in the Audited Balance Sheet 7419 8297
Earnings per Share (of ¥ 10/- each)
- Basic and Diluted Earnings (In Rupees) (1.10) (0.71) 3.70 (0.12) 0.24 3.88

Note :

Kolkata
14th May, 2024

The above is an extract of the detailed format of Audited Standalone and Consolidated Financial Results for the fourth quarter and year
ended on 31st March, 2024 filed with the Stock Exchanges under Regulation 33 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Audited Standalone and Consolidated Financial Results
are available on the Stock Exchange websites (www.bseindia.com and www.cse-india.com) and on the Company's website.

Warren Tea Limited
Vinay K. Goenka
Executive Chairman
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